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SHRI ANNASAHIB SHINDE : The
surveys are of different types. A large
number of survey reports about fishery
products and fisheries potential in different
coastal areas are available with us. But as
far as this Institute is concerned, it is
supposed to go into specific problems and
to have survey of marine products and
export potential, etc. This is also with
reference to the promotion of exports.

M fam: AW A A¥ e
W 2 AR ggE § @ sgnr o faufaE
F1 T@T §T FAT G FIE AT JeA
fora® fF T73T 9 W2 AXFILEF 719 AT
ST R 9T §IFTX GIT F1 Jg FAAAN
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gAY @ A ?

SHRI ANNASAHIB SHINDE : As far
as the development activity is concerned, it
is not dependent on the availability of
this report. Actually the development of
major and minor harbours all over the
country, including Orissa, is going on.
Therefore, it is not dependent on this
report. This report would help us in
identifying certain areas for development and
as and when the report is available, Govern-
ment will have to scrutinise it, examine it.
properly, and if some of the recommend-
ations are found useful, we shall be glad to
use them and undertake deveiopment activity
on that basis.

SHRI CHINTAMANI PANIGRAHI :
Even before this team of the Indian Insti-
tute of Foreign Trade, the Ministry of Food
and Agriculture tock special interest in
having a survey of the coastal areas in
Orissa. Even the Central Fisheries Research
Institute, which was working on Chilka
Lake for a pumber of years to
develop fisheries there, had also worked
into this problem. That report is with the
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Government of India so far as fisheries
research schemes in Chilka Lake are conce-
rned. 1 would like to ask the hon. Minister
whether they have taken any decision so
far as the recommendations of the Central
Fisheries Research Institute, which are
before the Government, are concerned.

SHRI ANNASAHIB SHINDE : This
is altogether a separate question, If proper
notice is given, it should be possible for me
to give the information to the hon.
Member.

SHRI CHINTAMANI PANIGRAHI :
May I draw the attention of the hon.
Minister to the fact that this relates to the
same area which the team of the Institute
of Foreign Trade took the responsibility of
visiting ?

MR. DEPUTY-SPEAKER : Mr. Amin.

SHRI R. K. AMIN : It is a well known
fact that, so far, in our country we have
not made adequate efforts to develop our
marine products, especially fisheries. The
hon. Minister also knows very well that
in the State of Gujarat about 1,000 miles
are sea-coast and efforts in this direction
are also very inadequate. In view of the
fact that there is an urgency to develop
marine products and fisheries, would the
hon. Minister  consider establishing a
fishing harbour in Gujarat ?

SHRI ANNASAHIB SHINDE : The
Government of India are aware of the fact
that there is a considerable potential for the
development of fisheries in our country.
The hon. Member will appreciate that the
development is really getting on very well.
For instance, our exports of fisheries have
gone up to Rs. 24 crores last year. As far
as development of a harbour on the Gujarat
coast is concerned, Government has already
taken up some activities on the Gujarat
coast.

Crop Insurance Scheme

+

*245. SHRI YASHPAL SINGH :
SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government have taken any
decision in regard to the introduction of
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the Crop Insurance Scheme in the
country ; ’

(b) if so, the States which have implem-
ented this scheme ; and

(c) the time by whieh this scheme will
be fully introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (@) No Sir, no final decision
has been taken.

(b: and {c). Do no! arise,

=t g fag ¢ wwRw o faom @
qgA aZ AT TATE TE A KT AR
F | q1-FTee fagdt Mav g ar g @
wg g, AfFr ag a@ A e @ ad
gid damar wgmgfe a@oww
LTI T9 TF GF 31 A HR GER
T AAT F 19T T AT ArEdr g ?

SHRI ANNASAHIR SHINDE : 1
appreciate the anxiety of the hon. Member.
This matter came up before the House a
number of times. We referred this scheme
tc the State Governments for their com-
mvnts. Naturally some of the State Govern-
me ats have expressed reservations. Some of
the State Governments say that they would
be jrepared to undertake the scheme if
the Centre is prepared to finance it. -In
the boginning the Punjab Government was
very cathusiastic about it, and we thought
that it would be a good thing to. seek the
co-operation of the Punjab Government.
But the Punjab Government has now gone
back n their original idea ; now the
Punjab Government has taken the position
that there are hardly any areas which are
insecure from the point of view of crop
and, therefore, they are not interested in
taking up the scheme. The financial
implications and the attitude of the State
Governments are being examined. More-
over, when we sen: the scheme to the
State Governments for their comments,
there were no popular governments in West
Bengal and U.P. The Government of
India have decided that it would be better
to obtain the comments of those popular
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and we have now sent
and U.P.

governments also,
the scheme to West Bengal
Governments.

sit qmare fag: w9 aF g g
M a7 aF fram 1 aww@ #¥ q@
gt ? sy fraw A atesw W
T} 95 F g A A% I uE-an
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forega &1 o faar 1 AT 750 %o aE
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arare #3 o, R A 9@ g%
&A1 g frar | avaaTEl g & oF aw
o A A ) g A arE ) agteT
agt waw g@ TE, A% T mwr X
waE, AT TE I A AR T
gt faat | wfe” ag & #9 9% W
g R #9 fFam w1 g fadniy ?
=Y faqfa fasr agt R A § a8 feam
F) feFwal & aT §1

SHRI ANNASAHIB SHINDE : The
hon. Member may have a genuine grievance,
But this has nothing to do with this Ques-
tion.

SHRI P. VENKATASUBBAIAH : The
hon. Minister has said that this matter is
engaging the attention of the Centre and
some State Governments ; some of the
State Governments which were enthusiastic
in the beginning have not been coming
forward and they want the Centre to bear
the entire expenditure. As the hon. Minister
has said, this is a matter which is already
engaging their attention. This is a very
important programme for the farmers
especially in an area which is subject to
frequent famines and droughts and parti-
cularly in rain-fed areas. May I know
from the hon. Minister whether he will try
this scheme on a pilot basis with Central
finance in a parccular area so that if it
is successful there he can commend it to the
State Governments, instead of raising the
expec-ations of the farmers and not coming
forward with the scheme thereafter thus
creating an adverse opinion about the
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sincerity on the part of Government to
come to the rescue of the farmers ?

SHRI ANNASAHIB SHINDE : This
can be considered only after Government
have finally approved of the scheme.

M TRE: F AN WERA
gaaw fr fag 9@ ¥ @ FHaTQ
¥ gka Qar ¢, fafeedw &1 v
g, AR gadr gAT &, 99 q@ ¥ frem
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g FEN & fF @ we ¥ wmEaw
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AR FET gt g ar § strAar
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. R 519, |, 49 a7 w1 FIgeFA
TERE T A @IW AFC IR
waifag s foay f& Aga«rnsdas
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SHRI ANNASAHIB SHINDE : As far
as cattle insurance is concerned, if any
State Government wants to undertake it,
there is no. difficu'ty in the way of their
doing so ; under the existing law they are
free to undertake cattle insurance ; any body

dealing with insurance can take it up, and
there is no prohibition in law.

In the present scheme which is before
the Government of India, it has been
suggested by experts that an element of
compulsion should be introduced. The Law
Ministry has advised that if the element

of compulsion is to be introduced, then
there must be a Central law. So, this is
being examined from that angle. If

voluntarily the scheme is to be undertaken
by anybody there is no bar.

SHRI NITIRAJ SINGH CHAUDHARY :
Ordinarily insurance applies to motors,
scooters etc, But in spite of the fact that
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the pumber of cultivators in this country is
the largest, their condition is not being
properly looked after. In that context may
1 know whether Government would consider
the fate of the cultivators in the rain-fed
areas and take some steps to get their crops
insured ?

SHRI ANNASHIB SHINDE: The
scheme which has bcen prepared by the
Government of India can be implemented
only after the necessary law is enacted.

SHRI RANGA : Why s it that
Government have not thought of experi-
menting this in one or two of their own
Centrally administered areas ? On an
earlier occasion, Government had stated
that they had instituted a scheme for insu-
rance against natural calamities and they had
invited the State Governments to become
partners in it, so that the State Governments
and the Government of India could share
in it. How is it that Government have
not thought of developing that scheme at
least before they could take up compulsory
crop insurance ? How soon will they be
able 10 bring forward the Bill which the hon.
Minister has said that he is considering ?

SHRI ANNASAHIB SHINDE : This
Scheme was examined by insurance experts,
and some international experience was also
taken into consideration before the scheme
was formulated. The considered view
of the experts is that under Indian condsi-
tions, an element of compulsion is absolutely
necessary and it will not be possible even
to take up some pilot projects before the
Central law is enacted, if an element of
compulsion is to be an inseparable part of
the scheme. That is why unless the scheme
is approved and the law is enacted, it will
not be possible to undertake this.

SHRI RANGA : How soon are
going to-introduce that Bill ?

SHRI ANNASAHIB SHINDE : When
it is under consideration. I cannot say. The
State Governments, comments will have
to be available, and the financial implications
have to be examined, and then only it will
be possible, for Government to take any
action,

SHRI ANANTRAO PATIL: May 1
known whether it is a fact that some .
general insurance companies have already
started crop insurance ? As far as I know.

they
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in Maharashtra, the British India General
Insurance Co. had started insuring sugarcane
and grape crops. Even afier so many years
of Ind:pendence, the British India General
Insurance is functioning as a private concern
and as a pioneer inthe field of crop
insurance, In view of this, may I know
whether the Agriculture Ministry is going
to recommend to the Finance Ministry to
nationalise general insurance companies
which are doing this crop insurance very
well ?

SHRI ANNASAHIB SHINDE : In any
State, any organisation, either Government
or semi-Government, or even co-operatives
can take up voluntary insurance of any crop,
cash crop or horticultural crop, and there
is po bar to that ; anybody is free to
undertake that activity and we would like
to encourage such activity.

ot waTens oA ;WA AT
T B ENF FAWA 5 g ard g@ 7R}
g F @ FEF A FAS TAA F
TFaME giar § AT S gan AE F @@
T frar § SRt aga § gft et
g1 s TR sqA F @A gY A
Y 7ZZT AT FET FER TSo ATdo
#ro FY qg HM, ITF! qg [FAT F4
fer g ared) &1T WO TR F AT
< 91T Yar AT ALY &Y gFar a¥ IgET
FRU AT § 9 37 T 9 ATA-
e =19 ARG F "ara 5@ s
IFIT A MOH gHE R, alc g & @Y
agaar g ?

SHRI ANNASAHIB SHINDE : Itisa
suggestion for action.

Sl FaE@E A A Q) gIw 03
¥ | CF 9919 q@ a8 91 5 U @
¥ ¥ fru-fea 7 sar-Far oo T 7
Tar fFdt ¥ F1 widewAfz A
gag ¢ AR gwd & @ @ dam
foar ? g ag v f& w9 qdo wide
o F1 FAT AL FIA qED AT

% fog ?
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SHRI ANNASAHIB SHINDE : The
Gujarat-and Himachal Pradesh Goveraments
have taken the position that Goverament
should not get involved in this and this
could be entrusted to autonomous or inde-
pendent bodies. Orissa, Uttar Pradesh and
West Bengal would like to await the
cxperience of the other States before taking
vp the scheme ; of course, this was the view
conveyed much earlier by the State Govern«
ments but after the new Ministries have
come into power there, we have referred the
matter to them again.

I do not think that the LIC can take
up this activity, but there are other insurance
corporations which may take this up, and
the suggestion can be examined. '

SHRI KANWAR LAL GUPTA : Why
Id he not rec d this to them ?

SHRI ANNASAHIB SHINDE : We can
examine whether there is any possibility of
that.

=t i fag @ @ T A, &
AFT 8T qET FIIA G A0 A9 ATHA
faftex gz &1 fram & samr ¥
SATIT AT &1, AN F1 T T 77 IF
gd 1 @faw aoft &, #ag gEirav &
£ | 917 Sa% faT 97 T § | ERT IEF
SR A 1T § 1§ WI¥ qgAT T0EW
1% g8fea 1 a@ W fFET ¥ fao
mIas 0 A F}E gE & aifs
feam q7% f5 70 g@ER &, ¥ qf
2 ? ATAAIIS AT FT AT AT AT &y
Hifqa F1 8, H19 AT F1 & 1 aF F|4v
w1 = fafreed F1763F gaTHT TATar
AX qAT FY ATAALSAT FFar, ¥ &
7% fag ¥ 1 g o 53 549
fe 40 7U5 wiefagi &1 gamer &
24 92 frama @1 feFT @) &, F47 qry
¥ & 0 faaot &1 w35 ¥ &, w5 0ot
], 24 9% IqF $F F1 THATT @Y
FAMRATE q wa7g swdwd
R qar & AT 20 AT ¥ I @
g, JEa afgw ax i A § Ot 39 @
§ qAsEt w39 9 N fmfied sretg

'y




GEAFT A GEAT AT FAA AY AT

sigsimA #1 fear, & ag Sasiad oW
St ¥qEAT wgar § WX g A A1 ar
wifet ¥ aftg § X WK g@o Ao
dro ¥ it 1€ v Iqawde s P
FH 9g F9 IRT T AT FT, 7T

gt ag w31 T1g¥ § ? A8 FIAT 4wy

NadEN IBIEI AW S ?

THE MINISTER OF FOOD AND AGRI-
CULEURE (SHRI JAGJIWAN RAM) :1I
shall take up this matter at the next Chief
Ministers’ conference. But the position is
this. If we entrust this to any insurance
companies and if it is voluntary, the
apprehension, on the basis of actuarial
calculations, is that the scheme may not
prave a success. Therefore, the entire
quéstion is whether it should be a compul-
sory insurance, that in any area all the
farmers will have to insure their crops.
That creates difficulties. Unless  State
Governments agree, it will not be possible
for the Centre to undertake this responsi-
bility. Agriculture being entirely a State
subject, it will not be possible for the Centre
to take upon themselves the execution of
any &cheme of crop insurance in any
state. I shall again take up this matter
with the Chief Ministers and see how far
we can go in this regard.

R SHRI RANGA : There was a scheme

for insurance against natural calamities.

SHRIJAGJIWAN RAM : That means
only putting money. Something is put by
Centre and something by the States. There
is a difference between the two.

SHRI P. VENKATASUBBAIAH : Will
a pilot scheme be put into effect ?

SHRI JAGJIWAN RAM : Wherefrom
will the money come? The NDC has
decided the pattern of allocation of Central
surplus to State Governments.

SHRI MANGALATHUMADAM : May
I know (1) whether State co-operative banks
and agricultural institutions have
consulted in this matter, and (2) whether

been

the proposed Agriculture Commission has
also been asked to examine the crop
insurance proposal ?

SHRI ANNASAHIB SHINDE : We
have referred it to State Governments. They
are free to consult whomsoever they like.
who are directly or indirectly concerned
with this. *

Loan to Small Farmers

+
*246. SHRI CHANDRA SHEKHAR
SINGH :
DR. SUSHILA NAYAR:
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that money-
lenders, businessmen and rich farmers have
gained hold over Co-operative Credit
Societies and thus they are reaping unduc
profits ; and

(b) if so, whether Government propose
to prepare any scheme or law so that the
loans to small farmers may be granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI M. S. GURU-
PADASWAMY) : (a; and (b). A statement
is placed on thé Table of the Sabha.

STATEMENT

The growth of vested interests in some of
the cooperative credit societies resulting in
undue gain to a limited number of influential
persons in a phenomenon which has been
engaging the attention of the Gentral and
State Governments.

The Crop Loan System has been introd-
uced for providing short term credit to all
sections of cultivators on the basis of their
requirements for growing different crops
and their repaying capacity. The liberalisa-
tion of loaning policies and procedures in
respect of short, medium and long term
loans by the cooperative credit institutions
and the effective implementation of the
Crop Loan System is constantly pursued.
With a view to provide incentive to the
cooperative credit institutions and for
covering the risks involved in financing
weaker sections, a scheme for creating special





